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The question was put and 1he motion Wwas
adopted

SHRI VALAMPURI JOIIN: Sir, 1 in-
troduce the Bill.

THE ABOLITION JOF CASTE AND

RELIGIOUS TITLES FROM NAMES
Bil.l. 1983
THE VICE-CHAIRMAN (SHRI PA-

WAN KUMAR BANSAL): Now, we will
take un fur.her consideration of the Aboli-
ticn of Caste and Religious Titles from
N.me; Bill, 1983, Shri P. N. Suku] Ab-

gent, Any other Speaker op -this please,

No. In that event T reques: the Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R, BHARDWAT): It is not in

my nams.

o

THE VICE-CHAIRMAN .(SHRI PA-
WaN KUMAR BANSAL) : Are you go-
ing to intervene in thjg or not ? It is your
Bill. I, was taken up in the last Session
also if T remember correctly ang  good
number of Members have participajed in

the discussion.

SHRI H. R. BHARDWAJ. Sir, this is
regarding the Abolitiog of Caste and Re-
ligious Titles frcm Names Bill, 1933, It

is in not my name.

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL): T am sorry.
The Home Minister will reply to it
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He wants to remove it,

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): After the
Bill is passed into an Act.

SHRI CHATURANAN MISHRA: 1
am just telling and Darbara Singh Is
also a Singh, |~ - _ . _

So, I wanted to know whether the
Singh Title denotes some caste or not?

SHRI DARBARA SINGH: I think,
you are mistaken abouy it. I
do not consider it so. It is a name of
a Sikh. Please hear me now. In 1P,
Bihar and other provinces, there are
Singhs and they are clean shaved also.

SHRI CHATURANAN MISHRA: So.
you mean to say it is only a religious
tit.e. ’ ‘ . .

o ‘ o

SHRI DARBARA SINGH: “Singh”
means lion. Understand it. 1 think
you are in favour of removing all this,

SHRI CHATURANAN MISHRA:
Yes. | e <

I

SHRI DARBARA SINGH: Then why
waste my time?

SHRI CHATURANAN MISHRA:‘ 1
want “Singh” also to be removed.

SHRI DARBARA SINGH: First
“Mishra” should be removed because
i{ denotes casie. It should be removed
first. You are a member of the Com-
munist Party of India. You must re-
move “Mishra” from your name. We
know what you are. Why do you write
“Mishra”? “Mishra” is a community,
a sub-community, and the Communist
Party does not believe in it. If anyone
believes in this  caste system then he
is not a Communist. Therefore, I
would ijke that you should also remove
this “Mishra” from your name.
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We will have to deal with it
squarely but this is not a solution.
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THE  VICE-CHAIRMAN  (SHRI

PAWAN KUMAR BANSAL): Now, the
hon. Minister will reply. :

THE MINISTER OF STATE IN THE
DEPARTMENT OF STATES (SHRI
GHULAM NABI AZAD): Mr. Vice-
Chairman, Sir, I share the concern and
anxiety shown by the hon. Member, Shri
Adinarayana Reddy by moving the Abo-
lition of Caste and Religioug Titles from
Names Bill. 1933, The hon, Member has
introduced this Bill in this House to
achieve 5 casteless and classless society..
He said that in the Forms maintained by
various educational jnstitutions and varions
public bodies like employment exchange,
and Public Service Commissions a person
is required to communicate his or her
caste or religion.

Sir. ag far gas the aimg and objectives
of this Bill are concerned, I do not think
there is any difference of opinion among
the hon. Members in this House ecither
f-om thiz side or th~t side. The objects
are verv good and keeping in view the
prevailine sitvaion in the country, on the
face valug npobodv can deny that the need
of the hour is to hnve a society, an at-
mosphere wherebv all <sctions of society,
all -eligions as is a'-eady envisaged in
the Constitution of I~dia should be free
and should have their <hare in any sphere
of _ife. Ours is a society which {g multi-
lingua] and multi-reficious. But unfor-
tunately for the last few years there has
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been some circumstances prevailing in

* ouy country wherein casteism and commu-

nalism hag been. increasing tremendously.
This may be the reason for the hon, Mem-
ber to come forward with a Bill of this
nature. Sir, as far as the foundation of
our life ig concerned, its cemmon citizen-
ship, unity in diversity, frcedom of reli-
gion, s:cularism, equality,  justice-social,
economic and political and fraternity
among al] communities the Constitution
makes special provisions to guarantee these
Sir, in fact, as you know,
the Preamble of the Indian Conslitution

- opens up with the following phrase and 1
. quote:

“WE, THE PEOPLE OF INDIA,
having solemnly. resolved to constitute
India into 3 SOVEREIGN, SOCIALIS-
TIC, SECULAR DEMOCRATIC RE-
PUBLIC.”

So, similarly, Articl: 15 prohibits discri-
mination on grounds of religions. race.
caste, creed and place of birth Untoucha-
bitity, which is considered to be one thz
most prominent evils ~f the caste system
hns also been aboliched under Article 17.
Sir, having regard ™ the special nezds of
wenker sections of sncicty, particularly, the
Scheduled Castes and Scheduled Tribes
and other backward classes, especially in
regard to educationa] and emplovment faci-
lities, special provisions have bzen mede
in the Constitution in Article 15. clause
(4) and Article 16, Clause (4) enabling the
State to provide special facilities to these
classes notwithstanding the provisiong re-
lating to equality or provision of discrimi-
natiop etc.

Sir, a large number of hon. Mem-
bers hwe spokean here. Unfortunately.
I could not hear the specchas made
in the last Session but I coulq go
throngh the synopsis. T had an oppor-
tunity to listen to half-a dozen of the
both  the
sides. They have <hown  their concern
that the Government of India should
take some necessarv  measure  where-
by the homogenety in our country and
the society can be further strengtheped
and maintained, I woula like to share
with the House this concern. As far
as the Government of India is con-
cerned, we have taken a number of

[RAJYA SABHA]
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measures in this behalf. For example_
in the census enumeration since 1951
no entry  about caste is made in re-
cords except in the case of Scheduled
Castes and Scheduled Tribes where it
might be necessary for administrative
reasons to meet some statutory obliga-
tions. Sir, a law has been passed by
which registration of documents is to
be made without ony reference to the
parties concerned. Sir, the Govern-
ment have already examined the ques-
tion of abolilion of references to
caste and sub-caste in all matters con-
nec'ed with States or its services and
have come to the conclusion that re-
ferences to caste or sub-caste in the
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various forms and registers in jails,
police, education services and other
departments and also in judicial pro-
ceedings can be eliminated except in

cases where it is absoluiely neceszary
for the administrative reasons of our
fulfilment of stotutory obligation. Sir,
the S:ate Governments have also been

requested to re-model th: forms ac-
coraingly. It has been suggested to
them that the census questionnaire

might serve ag a mode! for this pur.
pose, Sir, the Protection of Civil
Rights Act, 1955 has been passed  with
a view to enlarging the scope of the
legiglation and making its provisions
more stringent, Grants are
available for certain purposes relaling
to the Untouchability  Act. The
National Integration Council and 1its
committees on Education and Coms
munal and Caste Harmony provide a
national level forum regarding im-
parting of education on gecular and
nationalist lines and to  mobilise pub-
lic opinion to eradicate the evils of
caste conflicts and 1o Zocus the atten-
tion of the public and voluntary agen-
cieg on the welfare aspects of the
Scheauled Castes, Scheduled Tries
and other weaker sections of the
society.

The point that needs to be gtressed
is that one of the cardinal principles
of thte functioning of the Govern-
men+ and other public institutions is
secularism and  national  integration.
As far as the Government of India
is concerned, we arg seized ol the

~
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evils of casteism but ifs  policies and
Pprogrammes are alsg directeq towards
Jessening the effects of this system in
such a way that the sufferings of the
underprivileged sections  are
eq without creating any gerious fric-
tion in the social order.
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Having said all this, I agree with
Mr. P. N. Sukul who has rightly said
that what is really needed is  not
merely changing of titles, The need is
to chaige the mental attitude of the
people. We may change the tifles; we
may have any sort of name; we may
put together Hindu, Sikh ang Chris-
fian names aif togefher; put  unless
we chaage our  hearts, unless we
change our mental attituge, no amount
of changing of tilles can help wus, That is
the first and foremost thing that we have
to do. 1hat is the need of th= hour.

As far as the political parties are con-
cerned, they have to play a great role in
this. Fcr five years, all the political parti-
eg talk of secularism, a casteless socicty,
a homog:neous society and so on, but un-
fortunately when it j{ comes to elections.
what bhaypens? Mostly 5 few political
parties fiyht the eleciions on the basis of
casteism only, They may preach any-
thing, but when it comes to the actual
thing, they will preach casteism and com-
mmalism, So I think the political parties
have to play a great role in this. Unless
we ensure that, I do not think merely
changing of titles cap help us,

Ag 1 have mentioned, in our country,
the name itself almost always indicates
the religion. My friend, Mr, Sukul, has
already mentioned it, Suppose there is a
particular Hndu. Now even if he puts only
the first part of his name, in spife of his
not having the title with it, he may be
recognised as a3 Hindu, If there is a
Muslim, even if he does not put the title
against his name, in spite of that, he can
be recogunised as a Muslim, T think in a
" country like India, in spite of so many
castes, creeds and religions, we should have
a certain atmosphere, Whatever titles we
may have, we should try to have a cer-
tain atmosphere. The title should not

€1 RS—9.
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have anything to do with reli-
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4. .

OOP“M"gion and casteism and commur-
nalism. We should try to build an at-
mosphere, we should try to chan-

ge our mental attituds, so that we can
see that in spite of the different titles in
nameg we remain tosather and we lring
about , society where we are not afraid of
anything. I have already said, most honou-
rable Members have also said, particularly
Shri P, N. Sukul, that simply changing
titkts is not going to serve the
purpose of our society. I would, there-
fore, request the honourable mover of the
Bill to withdraw the Bill. Government
has alreudy taken a lot of steps and is
continuicg to take a lot of steps, What
we shomlg do is we should put our heads,
we should bring our hearts together, and
bring about a classless society despite the
existence of different names and titles, T
request ‘he honourable Member once
again to withdraw the Bill.

SHRI ADINARAYANA REDDY (An-
dhra Pradesh) : Mr. Vice-Chairman,
though the ti‘le of the Bill was to provide
for abolition of names indicative of caste
and religion the smain purpose in moving
this Bill was to provide a fullscale dis-
cussion on the caste and communal ten-
dencies tiat are raising their ugly head i
the ecountry today. This was the first sen-
tence T spoke when T intraduced this Bill.
I thank all honourable Members includ-
ing Shri Sukul, for agreeing with the
main pu pose of the Bill. 1 am happy that
the main purpose of th:z Rill has been
servd, The honourable Minister has gone
into the details of the question of what
the Gowrnment has done. T had also
said in my earlier speech that the Gov-
ernment has done 0 may things, But in
spite of its efforts there is communal
tension in the country which needs much
greater atlention and effort from the Gov-
ernment; the Government has to put in
moremors vigoroug efforts to control the
communak situation  prevailing in the
country t>day which is being aided by
foreign forces, Tt is a fact and it cannot be
denied, 1he situation has to be tackled
on a war footing. Tt it not enough to say
that we are doing something Tt is not
only the Government but other political
parties, {dpposition parties, alsp must co-
operate in this endeavour; in puting
down conmunalism in the country. R &
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Article 371)
Osmanabad, Latur and Jalna in the
Marathwada region and Saurashtra and

‘essential in order to keep the country un-
ited, to preserve the integrity of the coue-

try. Ewep today we arg witnessing the
havoc being created by the communal
virug in different parts of the country, in
Gujarat in Punjab, even in .Andhra, In
Andhrp there were communal troubles; it
i not as if they have been completely
curbed, Only comparatively they have
been stopped but the virus of communa-
lism ig still alive there. That has got to be
eradicated, And it can only be done by
the cooperative effort of all sections of
the society, by all political parties, all
right thinking people. 1 request the Gov-
ernment and all other political parties to
#o into the matter thoroughly and do the

Kuich in Gujarat, by the Governmeat
of Maharashtra or, as the case may be,
by the Government of Gujarat.”

“Each Board shall take steps to se-
cure the rapid and accelerated develop«
ment of the said areas in all fields-—--
educational, economic, cultural and
social, in order to bring these areas in
each State on par with the other deve-
loped arcas of these States. Each Board
shal] make a report to the Government of
the respective State and to the Presidemt
after every six months regarding the pro-
gress of development in different fields

aeedful, and the executive power of the Union
will extend to giving of directions to the
Board and the concerned Government
as to the measures taken or to be
taken by the Board in consultation with
the Government of the State. The
President may make such other orders

in respect of the developbment of

1n view of the assurance of the hcn-
ourable Minister that the Government
will do its best, T seek permission of the
honourable House to withdraw the Eill.

-1 The Bill was, by lcave, withdrawa.

—_— each State ag he may consider neces-
sary having regard to the requirement

of the State.”

Sir, under article 371 of the Constitu-

tion, a special provision for the develop-
SHRI VITHALRAO MADHAVRAO | ment of the States of Maharashtra and

JADHAV  (Mabarashtra): Mr  Vice- Gujarat was there at the time of the for-

Chgirman, Sir, I move~- mation of these States. In spite of the
assurance to the effect that the underde-
veloped areas of these States would not
suffer for want of attention in the matter
of devclopment, actually such areas have
not received a fair deal and the result is
that the people in certain regions of the
States continue to suffer and languish i
the matter of development—economic,
educational, social and industrial, It is,

The Constitution (Amendment) Bitl, 1984
{to Amend Article 371)

That the Bill further to amend the
Constitution of India, be taken into
consideration, . !

~  Sjr, this is a very important Bill. It is
" concerned with the development of back-
ward regions of Mahirashira, Gujarat
and the entire country. It has been men-
tioned in Article 371—

“Notwithstanding  anything in  this
Constitution, the President may, by
order made with respect of the States
of Maharashtra or Gujarat, provide for
the establishment of separate boards for
the development of Maharashtra or,
as the case may be of Gujarat, and
in particular, of the districts of Nagpur,
Akola, Amravati, Bhandara, Buldhana,
Chandrapur, Wardha and Yavatmal in
Vidarbha region and the districts of
Aurangabad, Bir, Parbhani, Nanded,

therefore, felt imperative that the people
of Mahathwada und Vidarbha of Maha-
rashtra and of Saurashtra and Kutch of
Gujarat are assured that the necessary
measures, speedy measures, would be
taken for these regions and, Sir, towards
this end, article 371 of the Constitution
needs to be suitably amended.

Sir, this Bill has been brought forward
because you know that after the forma-
tion of the States, after the reorganisa-
tion of the States, the undeveloped aad
underdeveloped regions in the varjous



